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THE HTMACHAL PRADESH PASSENGERS AND GOODS TAXATTON
(AMENDMENT) BILL, 20I5

AARRANGEMENT oF CIAUsES

, L'lauses:

l. Short title.
2. Amendment of section 4-A.



TIIE HIMACHAL PRADESH PASSF'NGERS AND GOODS
TAXATION (AMENDMENT) Brr,t, 2015

(As INrnooucED rN rsp Lecrsr-arwe Asssnaerv) -

A

further to amend the Himachal Pradesh Passengers and Goods l

Tqxation Acr. t955(Act No. l5 of 1955).

Ba it enacted by the Legislative Assembly of Himachal Pradesh

in the Sixty-sixth Year of the Repubtic of India as lollows :-

l. This Act may be called the Himachal Pradesh Passengers sho(ritle

and Goods Taxation (Amendment) Act. 2015.

2. In section 4-A ofthe Himachal Pradesh Passengers and Goods

ThxationAct,lg55, in sub-section (1), forthe words "Excise and Taxation

Commissioner", the words "Assislant Excise and Taxation Commissioner

or Excise and Taxation Officer lncharge of, the district" shall be

substituted.

SUtTT4)

Amendment
ofsection
4-A



STATEMENT OF' OBJECTS AI{D REASONS

Under section 4-A of the Himachal Pradesh Passengers and Goods Taxation Act,

1955, every person selling or causing or authoriziRg to cause dispatch/receipt ofgoods for
carriage by road, duly authorized by the Excise and Taxation Commissioner. is required to

collect the amount of tax payable under section 3. Every time the cases for authorization of
new dealers have to be sent to the Fxcise and Taxation Commissioner. Since this is an ongoing
process. therefore, it is considered just and reasonable to empower the Assistant Excise and

Taxation Commissioner and the Excise and Taxation Officer Incharge of the district, to
authorize new dealers instead of Excise and Taxation Commissioner. This will facilitate the

new dealers to get their cases settled at the district headquarters and they will not be required
to get authorization from the Excise and Taxation Commissioner. This has necessitated

amendment in theAct lbid

The Bill seeks to achieve the aforesaid objectives.

(PRAKASH CHAUDHARY)
Minister-in-Charge.

SHIMLA

rhe... .d.s.f.ar. 
f 

zors.
(i<iqJq;

FINANCIAL MEMORANDUM

The provisions olthe Bill when enacted are to be enlorced through the existing

Govemment machinery and there will be no additional expenditure from the State exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

{

-NIL-
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EXTR.ACT OF THE PROYISIONS OF TItrE HIMACHAL PRADEST{ PASSENGERS
AND GOOD TAXATION ACT, 1955 (ACT NO. 15 OF 1955) LIKELY TO BE
AFFECTED BY THIS AMENDMENT BILL

Section 2

{-A. Collection of additional goods tax by a person selling or causing or
authorizing to cause dispatch or transport of goods.-( I ) Notwithrtunding anyrhing to
the c.ontrary contained in sub-section (2) of section 3-8. a person selling o, prr.hrring o1.
causing or authorizing to cause dispatch or receipt of goods for transport and duly authorized
by the Excise and Taxation Commissioner. by notification" shall in the prescribed manner,
collect the amount of tax payable under section 3-B from the person-ir-.frr.g" 

", 
if,.-a.iu.1.

of the motor vehicle. as the case may be, in or on which goods are to be traniported and the
person making such collection shall. in the prescribed manner. make payment oIthe same
into the Covernment treasury.

(2) The person making such collection shall issue a certificate in the prescribed
manner, to the person-in-charge or the driver of the motor vehicle, as the case may be, in or
on which goods are to be transported and, on the production ofthe certificate, no tax shall be
payable Linder sub-section (2) of section 3-B of the Act.

(3) Ifanypersoncontravenesanyoralloftheprovisionsofsub-section(l) and(2),
the prescribed authority shal[. after giving opporrunity of being heard, by an order in writing.
direct that such person shall pay by way of penalty a sum not exceeding twice the amount of
tax payable under sub-section ( I ).

(3-a) Such person as specified in sub-section (1) shall, in the prescribed manner,
fumish a return every month to the Assistant Excise and Taxation Commissioner or Excise
and Taxation Of,ficer-incharge of the District, within five days of the.lor" oleach month
during which collection was made by him atongwith the treasury challan.

(3-b) If aperson specified in sub-section (l), fails without sufficient cause to comply
with the requirements of the provisions of sub-section (3-a), the Commissioner or any person
appointed to assist him under section 7 of the Act, may, after giving such person a reaslnable
opportunity of being heard, direct him to pay by way of penalty a sum not exceeding five
thousand rupees.

(3-c) Ifanyperson liabletopaytax underthisAct, failsropaytheamountoftaxdue
from him, he shall, in addition to'the amount of tax, be liable to pay simple interest on the



amount of tax due and payable by him at the rate of one pereentum per month, from the date
immediately following the last date on which the person should have paid the tax rnder ttris
Act, for a period of one month, and thereafter, at the rate of one anda half percentum per
month till the.default continues.

(4) The frovisions of section l2 shall mutatis mutandis apply for recovery of any
amount of tax payable and or any penalty imposed but not deposited under this ,""tion.
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